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CENI'RAL ADMINISTRATIVE TRmUNAL 
ALLAHABAD BENCH, ALIAHABAD • 

Allahabad this the OSth day of May , 2003. 

Original Application No. 602 of 1999 . 

( Open court ) 

Hon 'ble Mr . Justice R.R . K. Trivedi, Vice-chairman . 

Balroop S/o Late Bandhan ( Bind) , R/o Bilaridih , 

P.o- Mughalsarai, Distt . varana s i • 

. counsel for the appl icant :-

VERSlJS -------

•••••••• Applicant 

Sri S . K. Dey 
Sri S.K. Mishra 

1. Union of India t hrough the Genera l Manager, 

E. Rly., calcutta -1. 

2 . Divisiona l Rail't•tay Manager , E . Rly., 

Mughalsarai, Varanasi . 

3 . Senior Medica l Superintendent , E . Rl y ., 

Mugha l sarai , Varanasi . 

4. Moti , S/o Sukhan R/o Taranpur , PO- Mugha l sarai , 
Varana s i, imper sonating as Balroop s/o Banahan 

through the Sr. M. S/MGS • 

••••••• Respondent s 

Counsel for the respondents :- Sri G.P. Agra\·1a l 

0 R D E R ( Or al) --..------
By Hon'ble Mr . Jus tice R.R .K. Trivedi, Vice-Chairman. 

' 

By this O.A filed under section 19 of the Ad~inistrative 

Tribunals Act, 1985, the a ppl icant has prayed for a direct ion 

to respondents to absor be applicant in group •o• service 

on ba s i s of his past casual labour service in place of 

respondent No .4 -vrho by inpersonation got him-sel .f ab sorbed 

in place of the applicant. 

2. The claim of the applicant i s ba sed on his services 

render ed from 03.06.1978 to 31.08.1978 a nd 23.09.1978 to 

22.10.1978 as casual Tailor. It is admitted position that 
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afte r 22.10.1978 applicant had not worked in any capacity. 
' 

This O.A ha s b een filed on 26.05.1999 i.e after 20 years. 

This Tribunal on o~ .07.1999 clearly observe that the 
• 

claim of the applica nt appears to be barred by time and 

the applicant' s coun sel \'la s axpected to satisfy on th i s 

q uestion. However• no a.pplication1 seeking condona tion of 

~elay in f i l ing o.A1 has been filed. Learned counsel for 

the applicant only submitted tha t caus e of a ction a rose to 

applica nt ·when h e r ear nt about absorption of respondent No. 

4 us ing the name of applica nt and as the respondent No . 4 . 

has been remov ed f rom se rvice. applica nt i s entilted t o be 

appointed i n h i s pl a ce. 

3. Sri G.P. Agrawa l. l earned co unsel appear ing f or the 

respondents on the o t her ha nd submitted that t he respondent 

No. 4 got him-self appointed in 1990 a nd he was removed in 

1 994 "'hen t he fraud pl ayed by him vra s detected. It i s 
' - ~'--

submitted tha t t he applicant cannot gQt. a ny b e nefit of this 

a ction of r espondent No . 4 as his r eg ularisation in h is 
, morethan 

favour wa s done in the y ear 1990 i.e. a fter/ 12 y ear s and 

by that t i me t he limita tion had a lready expired . 

. 004"-. 

4. I have caref ully considered the submi ssi ot 'hf co unsel 

f or part ies . In my opinion. t he submi ssion made by the 

counsel f or the r espondent s ha s substance. It i s true tha t 

the re~pondent No. 4 got appointment by playing fraud . 
us ing the name of applicant f or getting the or der in h is 

f avo ur in t he year 1990 . The cause of action for the 
~\ v\ 

appJ.icant bl& H a r ose ' on 22.10 .1978 whe n he was no t a llowed 

t o worlc on the post. He has approached the Tribunal after 
cC''\t ... , 

morethan 20 year s . Eve n for the sake ~£ a rgumentsrthe cause 
~ ~~ f\,, 

o f a ction :iJ3 taken from the yea r 1 994,~the period of 
<:-'"' ~ 'f::.I '-.. ·>\ 

limi t a t ion i s G!!. one year~~,,~ ~he O.A shoul d have b een 

filed in the year 1995. Bvenz~he limitation i s c ounted 
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from 1994, the a . A i s highly time b a r red . 

5 . In the facts a n d circwnstance s , the applicant i s 

not ent itl e d for any r e lief . The a . A i s dismissed as 

time barred . 

6 . There ,.,ill be no order as t o cos t s • 

.. 

Vi ce- chairman . 

/Ana nd/ 
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